




























































































Transl-ation copy of Annexure- |

Office of the Regional Offj-cer
Karnataka State Pollution Control Board
Bengaluru Sarj apura
NISARGA BHAVAN, 3RD ELOOR
Thimmaiah Road, 7th 'D' Main,shivanagar
Opp.Pushpanjali Theatre, Bengaluru 560010
Phone: (O) 080 23230153

towards a cfeaner Karnataka

No. KSPCB,/Ro / Sar) apur a / 2075 . 76 / 7 40 9 4

Date: 30th Jan 2016

Despatched

To

The Chief Officer
Bommasandra Muni cipality
Hosur Road
Anekal- Tal-uk
Bengaluru.

Sir,

Subject: Action under The Water
(Prevention and Control of
Pollution)AcL L9'l 4 and under
Municipal Solid waste
Management rule 2000 -regarding

Ref: Spot Inspection dated 76.L2-2075

Reference to the above subject, this is to

huge populated area, commercial units and

inf orm you that in Bommasandra Munici-paJ_ L.,imj_ts



industrial uni-ts are established and huge quantity

of waste waLer and sol-id waste is being produced

and for its maintenance, it is necessary to take

the following steps;

1. In the municipal limits produced sewage is

getting into the open rain water drains, and

finally it is getting into the lakes and this

causing the lakes and the ground water

pol1uted. It is very much necessary to avoid

this, And hence to your municipal Ii-mits area

by providing under ground drainage colfect

reuse suitable action is to be taken.

on the road side and vacant places and other

places are being dropped and j-n view of this

the lakes and the surrounding area envlronment

pollution is caused. And hence under the

Municipal Solid waste Management Rules 2000,

to col-l-ect the solid waste systematically and

the sewage water and process the same and to

2.In the municipal fimlts produced sol-id waste



in the prescribed place to process and di-spose

action is to be taken.

In respect of the above matters by paying

immedlate attention and with regard to the

action taken, the details are to be submj-tted

to this office.

Yours faithfully,
sd/-

Environment officer
O. Sarjapura, Bengaluru.R



Transl-ation copy of Annexure-s
Office of the Regi-ona1 Offlcer
Karnataka State Pollution Control Board
Bengaluru Sarj apura
NISARGA BHAVAN, 3RD ELOOR
Thimmaiah Road, 7th 'D' Main, Shivanagrar
Opp.Pushpanjali Theatre, Bengaluru 560010
Phone: (O) 080 23230153

towards a cleaner Karnataka

No . KSPCB/RO / Sarl apura / 2016 . 71 / 685

Date: 27th Eeb 2017
Despatched

To

The Chief Officer
Bommasandra Municipality
Hosur Road
Anekal Tafuk
Bengaluru.

Sir,

Sub: The solid waste
Limits Dumping
area-reg

produced 1n Munlcipal
in Kitaganahalli l-ake

Ref : 1.Publ-j-c complaint letter dated
2L.2.2017 (through email)

2.Inspection of Kitanahafli lake area on
23 .2.201't

Reference to the above subject this is to
inform you that, the residents living near

Bommasandra fndustrial Area through e-mai1 have



complained that the solid waste produced within

the Municipal limj-ts are dumped at Kitaganahalli

lake area and in view of this the lake water and

the environment is severefy po11uted, and relating

to this complaint on 23.2.2017 when Kitaganahalll

lake area was inspected the following material-s

were observed;

o It 1s seen in Kitaganahalli lake area solid

waste is dumped. It is given to understand

that most of the solid waste are produced

within Municipal limits.

. In view of dumping the Municipal waste in l-ake

area, it has become the reason of pollution of

the lake water and ground water.

o fn the lake area solid waste is being di_sposed

and in view of fire to this waste the

surroundlnq area is affected with air

pollution and bad smell_ is emanatlng and it j_s

seen its environment and to the pubJ_ic is



causing adverse effect . and hence to stop the

sof j-d waste dumping 1n Kitaganahalli lake area

and the waste whi-ch is already dumped is to be

cleared and to protect the lake area,

immediate action 1s to be taken.

Hence under the Sol-id waste Management rul-e 2016

directi-ons are issued to collect the waste

systematically and in the prescribed place to

process and dlspose the same. In respect of

the above matter with regard to immediate steps

being taken, the detaifs of such action 1s

sought to be submitted to this office.

Yours faithfully,
sd/-

Regional- Officer
R . O . Sarj apura, Bengaluru .



Translation copy of Annexure- I V '

Office of the Regional Officer
Karnataka State Pollution Control Board
Bengaluru Sarj apura
NISARGA BHAVAN, 3RD FLOOR
Thimmaiah Road, 7th 'D' Mai-n, Shivanagar
Opp.Pushpanjali Theatre, Bengaluru 560010
Phone: (O) 080 23230153

towards a cleaner Karnataka

No . KSPCB,/RO,/Sar j apur a/ 2016 .1"'7 / 852

Date: 27th Mar 201"7
Despatched

To

The Chief Officer
Bommasandra Muni cipality
Hosur Road
Anekal Taluk
Bengaluru.

Sir,

Sub: The solid waste produced in Municipal
Llmits Dumping in Kitaganahalfi l_ake
area-reg

Ref: 1 . Public complaint l-etter dated
21, .2 .2017 (through email )

2.Inspection of Kitanahall_i lake area on
23.2.2077

3.This office letter No.685 dated
27.2.2077

Reference to the above subject this is to

inform you that, the residents living near



Bommasandra Industriaf Area through e-maj-l- have

complained that the sol-id waste produced within

the Municipal l- j-mits are dumped at Kitaganahal-11

lake area and in view of thi-s the lake water and

the environment is severefy po11uted, and relatlng

to this complalnt on 23.2.2017 when Kitaganahalli

fake area was inspected the following materials

were observed;

o It is seen in Kitaganahalli lake area solid

waste is dumped. It is given to understand

that most of the solid waste are produced

within Munlcipal limits.

o In view of dumping the Municipal waste in take

area, it has become the reason of pollution of

the lake water and ground water.

o In the l-ake area solid waste is belng di_sposed

and in view of fire to this waste the

surrounding area is affected with alr
pollution and bad smel1 is emanating and it is



its environment

adverse effect

At the time of

matters found

solid waste

alreadY

protect

under

dumPed r'''aste is to

the lake environment

the above reference

Relattng to

details are

the insPection

to immediatelY

in Kitaganahalli

thi's

not

seen
and to the Public

in resPect of the

dumPrng the

lake area and

be cleared

for taking

letter insLructions

with regard to

submitted to this

and to

action,

action, the

office.

Eurther the resident of that Place through

their letter dated L6 '3 '20L1 to stop the dumping

of the solid waste i-n lake bed and already

dumped solid waste to cl-ear and for rejuvenation

of lake.

Hence under the Solid waste Management rule 2016

systematically and in the prescribed place to

process and dispose the same. In respect of

causing

stoP

are issued '

directions are issued to collect the waste



the above matter with regard to

being taken, the details of

immediate stePs

such action is

office withi-n 15
sought to be submitted to this

days, otherwise as per the Water Act 1974 action

will be taken'
Yours faithfullY'

sd/-
Regional 0fficer

R. O. Sarj aPura, Bengaluru '



Transfation copy of Annexure-

Office of the Regional Officer
Karnataka State Pollution Control Board

Bengaluru Sarj apura

NISARGA BHAVAN, 3RD FLOOR

Thimmaiah Road, 7th 'D' MainrShivanagar
Opp.Pushpanjali Theatre, Bengaluru 56001-0

Phone: (O) 080 23230153

towards a cfeaner Karnataka

No.KSPCB/Ro/Sar)apura/Lake-So1id waste 2011 -78 /594

//BY RPAD//

71 AUG 2011
DESPATCHED

To

Executive Engineer
Panchayath Raj Engineering Division
Bengaluru urban Dlstrict
Bengaluru Urban Zi\la Panchayath building
S.Kariyappa road, Banashankari
Bengaluru 560070

Sir,

Sub; Polluting Klttaganahalli lake -reg

Ref: lnspection of Kitaganahalli fake on
'7 .8.207'7



Reference to the above subject, this is to

lnform that, Kittaganahalli Lake comes within

Attibele Hobli, Anekal Taluk,. Adjacent to

Bommasandra Industrial Area is behind the Narayana

Hrudayalaya Hospital, and in this lake there is

half water. And to this lake from Bommasandra

Muni-cipality every day the waste is being brought

and dumped and the nearby factories during night

times are bringing the waste and dumping here and

causing pollution to the 1ake. And to this lake

from the surrounding area sewage water is also

coming and joining the lake water, the fake water

is completely spoilt and could not use for the

cattfe and drinking. And to the l-ake any kind of

fencing or compound is not there, and from any

direction there is easy accessibiJ-ity and in view

of al-I dumping the waste j-nto this 1ake, and this

lake has turned out to be a waste dumping yard and

in vj.ew of igniting fire to the waste, the

resj-dents living around the lake and very nearby

j-ncludi-ng Narayana Hrudayalaya neighbouring

res j-dents/ public hospital facing with the

complete air pollution, and hence lmmediately to



this lake barbed fenclng/compound is to be built

and see that none enters into the lake and to

protect the J-ake, and against the Bommasandra

Municipality which is dumping waste aqainst them

through the department action is requested to be

initiated -

This is for your information.

Yours falthfully,
sd/-

Regional Officer
R. O. Sarj apura, Benglauru.



Transl-atj-on copy of Annexure- V I

Office of the Regional Officer
Karnataka State Pol-lution Control Board
Bengaluru Sarj apura
NISARGA BHAVAN, 3RD ELOOR
Thj-mmaiah Road, 7th 'D' Main, Shivanagar
Opp.Pushpanjali Theatre, Bengaluru 560010
Phone: (O) 080 23230153

towards a cleaner Karnataka

No. KsPCB/Ro/Sarjapura/Lake-solid waste 2ol7 -!B / 593

/ /BY RPAD/ /

t7 AUG 201,1
DESPATCHED

To

The Chief Officer
Bommasandra Municipality
Bommasandra, Hosur road
Anekal Taluk
Bengaluru urban Dist 560 099

Ref: 1 . Complaint of publi c on 27 .2 .201,1
(through email-)

2.Inspection
23.2.2017 by
office.

of Kitaganahal-li lake on
the Offlcers of Regional

3.Erom this office to the Chief Offi_cer
Bommasandra Munlcipali_ty wrltten letter
No.685 dated 27 .2.207'7

Sir,

Sub; Dumping of waste on waste at
Kitaganahall-i Lake Attibefe Hob1i,
Anekal- Taluk -regarding.



4.From this office to Chief Office,
Bommasandra Municipality written fetter
No.B52, dL.21 .3.20]-'7

5.C1oud 9 Residents through phone to the
With regard to the Bommasandra
Municipality Dumping waste to the lake
given complaint 4.7 .71

6. Officers
Inspection

of Regional Offj-ce, Sarjapura
On 7.8.2071

Reference to the above subject this is to

inform to you that in your munlcipal l-imits

and trucks and is being dumped j-nto the

Kitaganahalli 1ake, and the lake 1s completely

covered wlth waste and to the waste dump the fire

this manner , within your municipal 11mits non

segregated soli-d waste unscientj-fical1y 1S being

dumped into the 1ake, and have caused l-ake

pollution. Eventhough notices are given under ref

(3) (4) above several tlmes not to dump the

waste lnto the 1ake, you are dumping again and

again the waste into the fake is in violatj-on of

the law. And you are responsible for the

pollution of the 1ake. Hence, immediately you are

produced solid waste is being brought in tractor

is l-it and the air pollution is being cause. In



fi-naI1y intimated dumping the of the waste into

the lake. Otherwlse agai-nst you under the

Municipal Solid waste Management rule 2OL6 Act

action will be initiated.

This is for your lnformation.

Yours falthfully,
sd/-

Regional Officer
R. O. Sarj apura, Bengaluru .



Translation copy of Annexure- fTi

Office of the Regional Officer
Karnataka State Pollution Controf Board
Bengaluru Sarj apura
NISARGA BHAVAN, 3*O ELOOR
Thimmaiah Road, 7th 'D' Main, Shj-vanagar
Opp.Pushpanjali- Theatre, Benqaluru 560010
Phone: (O) 080 23230153

towards a cleaner Karnataka

Date: 15 OCT 2018
DESPATCHED

The Chief Officer
Bommasandra Muni- cipality
Bommasandra, Hosur road
Anekaf Tafuk
Bengaluru urban Dist 560 099

Sir,

Sub: In Kittaganahal-Ii Lake area of Attibele
Hobll Anekal Tal-uk unauthorized the solld
waste is Poured and hence caus j-ngt

polJ-ution to the l-ake And lake
surroundlng environment *reg.

Ref:1.Thi-s office letter No.685 dated
27 .2 .201,'7

2.This office letter NoB52 dated
2't .2.2011

3.This office letter No503 dated
1,'t .8.201,8

No.KSPCB/Ro/Sarjapura/Lake-Sofid waste 2O7B -L9/673

To



Reference to the above subject, this 1s to

inform that, you under your municipal limj-ts

produced solid waste without segregation

unscientifically every day through the tens of

tractors and l-orries is brought and adjacent to

the Bommasandra Industrial area at Kittaganahalli

the fire is being Iit. In view of this in the said

area bad sme1l is spread and causing the insects,

mosquitoes getting into the houses of the pubJ-lc

and causi-ng the menace to the publi-c and unabl-e

to live in their houses, and in surrounding area

thick smoke is spread and has become reason for

aar poJ-1ution, and in view of thls the senior

citizens llving 1n the houses and the Cloud 9

residentlal area people have made several_

complai-nts to this offi-ce over phone. Eurther

earlier too from this office under the above

referred letters already to you instructj_ons were

given not to dump waste in the said pklace.

Inspite of that , in the said pJ_ace you have

contj-nued dumping of waste. Every day the waste

is being poured into the Kittaganahall 1ake. And

lake bed is being poured and to the waste poured



adjacent to this fake j-s Narayana Hrudayalaya

Hospital patients and to the public and the

neighbouring industrial resldents, due to this are

facing too many problems .

several- times warning notice are given, the same

is not taken into account, you are dumping the

sofid waste of your municipality to the l-ake every

day and lnspite of giving you sufficient time so

far the waste is disposed in unscientific manner

and have not found the alternative place for

dumping, and you have not found al-ternate ways of

dj-sposal . In view of this activity the lake 1s

completely po1Iuted, the entire lake water is

getting polluted and for the present condition of

the affair you are responsible, and you have

converted the fake as a waste dumping pit.

Hence you have stop immediately dumping of

waste into Kittaganahalli lake and already dumped

waste from your municlpality is to be evicted and

The said activity is against the 1aw, you are

polluting the entire lake, eventhough earl-ier



to take action of disposing waste scientifically,

and extend your co-operation to make the said

place pollution free area and avoid the

difflculties caused by the public and protect the

lake environment. Otherwlse the said activities

will be considered as i-11egaI and to f il-e a

criminal case against you, the recommendations

will be made to the Head office of the Board.

Yours faithfully,
sd/-

Environment officer
R. O . Sarj apura, Bengaluru .



Transfation copy of Annexure- Vrll

Office of the Regional Officer
Karnataka State Pollution Control Board
Bengaluru Sarj apura
NISARGA BHAVAN, 3RD FLOOR
Thimmaiah Road, 7th 'D' Main,Shivanagar
Opp.Pushpanjali Theatre, Bengaluru 560010
Phone: (O) 080 23230153

towards a cl-eaner Karnataka

No. KSPCB,/Ro,/Sar j apur a/ 2078-19 / 67 4

Date: 19 NOV 2018
DESPATCHED

To

The Deputy Commissioner
Bengaluru urban District
Revenue complex, Kempegowda Road
Bengaluru 560001

Slr,

Sub: Pollution of lakes of Anekal
Taluk, Attj-bele and Sarjapura
Hobli -reg

Reference to the above subject, this is to

bring to your attention that, Attibele and

Sarjapura Hoblj- area comes within the Regional

the foflowing are the four loca1 bodies;

1. City munj-cipality Hebbagodi

Office Sarjapura J-i-mits, and under the said Hobfi



2 . Municipality Chandapura

3. Municlpality Bommasandra and

4. Municipality, Attibele.

It is know to you that the above l-ocal bodies in

the recent years are converted as Local- Bodi_es

from Gram Panchayath in vi-ew of the rapid

urbanization, the huge quantity of household

waste, sewage water 1s produced j-n the houses

which come under the saj-d 1oca1 body limits. And

this sewaqe water is to be scientifically

processed and to di spose the above cited loca1

bodies have not taken any kind of suitable

action. Under the limits of the above l-oca1

bodies any kind of under ground drai-nage system

units. And hence the sewage water produced l-n

this area are getting into the rain water/storm

water drainage and are getting into the nearby

l-akes . In the above 4 l-ocal- body limits, the

main lakes are as under;

a. Rayasandra l-ake

b. Bommasandra lake

exj-st and have not instal-1ed the processing



c. Kammasandra fake

d. Hebbagodi l-ake

f. Chandapura lake

In addition to the above several small and mini

lakes comes within the above 1ocal body limits.

And from the 1oca1 body area produced sewage water

directly without any processing is entering into

the 1akes. Not only this the solid waste is

unsclentifically being poured into the above lake

area and the fire is Ij-t and thus causi-ng the air

pollution, and the lake wate is being po1Iuted.

Resulting in, the above cited af1 fakes water ls

polluted and the said l-ake water cannot be used

for any purposes and it has become useless even

cannot be used for cattle. From this office every

month the above said lake water samples are

collected and analyzed. As per the analyzation

confirmed that to the lake every day sewage water

as entering. And in order to see that the said

sewage water never enters into the 1ake,

e. Kittaganahalli l-ake

report the l-ake water is polluted and j_s



eventhough severaf times was informed to the

local- bodles, is of no use of any kind, and any

kind of action is not initiated. This kind of

activi-ties is against the 1aw, and is l-n

vi-ofation of The Water (Prevention and Controf of

Pollution)Act L9'7 4 . And i-n view of this sewage

water entering into the J-akes, the above said

As this matter is very serious 1n nature, hence

thi-s connection and in the above mentioned local-

body area immediatel-y to provi-de under ground

drainage system and to process the sewage water to

install the processing units to i-ssue di-rections

to the head of loca1 bodies, in the j-nterest of

the public health

Yours faithfully,
sd/_

Regional- Officer
Sarj apura

Copy to:

l.Member Secretary, Karnataka State pollution

Control Baord, Parisara Bhavana, No.49, Church

road, Bengraluru 01 for information.

l-akes are po1luted.

you have to immediately take suitable action in



2.Senlor Environment officer, Waste Management

Ce11, Head offi-ce, KSPCB Parisar Bhavan, No.49,

Church road, Bengaluru 01 for informati-on.

3. Senior Environment officer, Bengaluru South,

Karnataka State Poluti-on Controf Board, Nisarga

Bhavan,3'd fIoor, Sivanagar, Bengaluru 1O for

information.

4.Commi-ssioner,CMC Hebbagodi, Attlbele Hob1i,

Anekal Taluk, Bengaluru urban dj-strict for

information and suitabl-e action.

5.Chlef Officer, Municipality Chandapura, Attibele

Hob11, Anekaf Ta1uk, Bengaluru Urban Dist. For

information and suitable action.

6.Chief Officer, Municipality Bommasandra,

Attibel-e Hob1i, Anekal Taluk, Bengaluru Urban

Dist. Eor information and suitable action.

7.Chj-ef Officer, Municipallty Atti-be1e, Attibele

Hobli, Anekal Ta1uk, Bengaluru Urban Di_st. For

inf ormati-on and suitable acti-on.



Translation copY of Annexure- X I

MUN I C I PAL ] TY, BOMMASANDRA

ANEKAT TAruK, BENGALURU URBAN Dlsr. 560 099

No. MOB. asha / Cr / 26 / 201"9 . 20 date 16 .12.2079

To

Hon'bl-e Member
Karnataka state
Bengaluru.

Secretary
Pollution Control- Board

Sir,

Sub: In connection with the meeting
proceedings of the meeting hel-d On

2.12.2019 in Karnataka state Poll-ution
Control Board office- submission of
information with regard to Action taken

by the Muni-cipality

Ref: Meeting proceeding of Your office dated

2 .12 .2019 No .PcB/wMc/3828 /LKs/2079-20 /
4B'79/ dated 9.12.2079

********************

Reference to the above subject, on .1-2.2079

with regard to the Hon'b1e National Green

Commission order No.750/2019 dated 25/09/2079, 1n

the offi-ce of the Karnataka state Pollution



Control- Board meeting was arranqed and in the said

meetlng the Hon'ble National Green Tribunal ir
was informed that in connection with

Kittaganahalli lake pollution the complaint is

registered and to verify with regard to the

complaj-nt and on L0/0'1"/2020 |uhe factual condition

and with regard to the action taken is to be

Board an officer is deputed and wlth regard

several materials, you attentj-on j-s drawn to above

referred letter;

l-)In the said Report, coming within the

municipality limi-ts, through underground

systemr the sewage water not being processed

through the processj-ng units and the same is

being 1et out directly. And the said sewage

water getting into the Karnataka Industrial

Area Limits through the storm water drains

when collected and examined, the quality of

the water is referred comes under Class E

(i.e. including the agricul-ture for any other

works unusable) .

expJ-ained. And hence in this regard through your



Bommasandra Munj-cipalj-ty as upgraded fropm the

Gram Panchayath to Municipality on 24.6.2015.

During the earlier Gram Panchayath perlod, to

several layouts the underground drainage

connection is provided, and the newly formed

layouts also was provj-ded connection to the

existing under ground sewage pipes and fi-na11y

without processi-ng sclentifical-1y directly is

1et into the storm water drains, thls matter is

being seriousl-y considered by the Bommasandra

Municipality, and with regard to establishing

the Sewage water processing unit, to the

Karnataka Urban water Supply and sewage Board

for preparing a detailed Project Report on

1,4.5.2019 letter correspondence is carried out,

and j-s in the progressive stage of exchange of

technical- material details (copies enclosed) and

after submission of the detaj-1ed/extended report

j-n connection with the implementation of the

project action wj-11- be taken.

2)Eurther in the Municipal limlts the collection

of garbage in initial stage is not properly



segregated and only a very 1itt1e quantity of

dry waste is given to an Ngo named Sahas and

the remaining waste is being dumped l_n

Kittaganahalli lake bed area and on the road

side in government place and on Bengaluru

Hosur National highway, and to that waste the

fj-re is lit and giving room for air pollution.

fn Bommasandra Municipal limj-ts all 23 wards,

in the residential and commercial- areas, in

the initial stage of collecti-ng the waste from

house to house the waste is being segregated,

area of Government pJ-ace by using Bio culture

l_s being converted as manure , and the same is

gardens, and the dry waste is gj-ven to NGO by

name Sahas ( the MOU copy and photos are

enclosed) . ft is submitted for your perusal

that and on the road side, government place

and on Bengaluru Hosur Natj-onal- Hlghway, from

thls municipality either the disposal of waste

and the wet waste j-n Municipal l-imits sma11

being used by the loca1 farmers for their



or littinq fj-re to the waste is not being

done.

3)The municipalj-ty for maintenance of the solid

waste materials have not identified the 1and,

and the land fill sj-te is not developed, l_n

view of this 1t is referred that in

Klttaganahalli lake area the garbage

disposed.

Under Sectlon 12 (al of the Solid Waste

Material Rules 1016, for the maintenance of

the sofid waste the suitable land

identification and sanctioning powers 1S

vested with the Hon'bfe Deputy Commissioner.

And as per section 15 in the said land

suitable processing facj-1ities, material

recovery facilj-ty and sanitary fand fi11i-ng

arranqement development is the duty of the

Muni-cipality.

In this connection, from the Municipality

initi-a11y, in survey No.79 of Bommasandra



viflage, 0.38 quntas of Government plantati_on

land was identified and on 20/lO/201,5 held

Council meeting decision was taken and for

sanction of the same the proposal was

submltted on 26/70/2015 to the Tahsildar. But

the said proposal has not gone beyond the

Asst. Commi-ssioner offj-ce (copj_es enclosed) .

Later for the Solid Waste Garbage Management,

withi-n 15 km. radius of Bommasandra

Municipal-ity, the land owners who are

interested to seI1 about 10 acres of land was

invited through a paper publication dated

3.5.2017. and for the said proposal too

publication copy enclosed) .

In the meanwhile from the BBMP establlshed

Chikkanagamandala Sol-id waste Material-

Processing Unit, to dispose the solid waste

from the Munlcipality limits to Processing

Unit from 2'7 /t2/20t6, permission was obtained

the Jolnt Commissioner, Bommanahafli Zone,

suitable responsible 1s not found. (paper



BBMP (copies enclosed) , but after several

days the said Unit 1s stopped in view of

technical reasons.

Later seeking the sanction of survey No.96

government fand of Bagganadoddi village of

Anekaf Taluk on 3/5/2077 requisition was

submitted to the Tahsil-dar and the proposal

was made to Deputy Commissloner. But the

Tahsildar have informed on 05/05/2077 that

there is no land available for sancti-on.

Later on 76/03/2078 for sanction of survey

No.23 Gomal Land of Tammanayakanahal-l-i village

of Anekal Tal-uk, the proposal was submitted

to the Hon'b1e DC, and Tahsildar. But to the

said proposal any kind of reply i-s not

received.

Further, submltting a requi-sltlon on

25/06/20L9 to the Tahsildar, for the purpose

of disposal of Solid Waste, to provide the

made. And the Tahsildar have saj-d that coming

wi-thi-n their Tal-uk Limit coming lands list

was sought from Deputy Tahsildar, Attibele and

list of available Government fands request is



Revenue lnspector, Chandapura. So far the

information is not made avallabLe (copies

enclosed) .

In the meanwhlle several times oo 16/02/20L6,

t0/0s/20L'7, 22/OB/201'7, 05/12/2071,

15/01/2019, 21 /06/20L9, 23/07 /20L9/

09/09/20L9, 04/\O/20L9, 30/LL/2079 for

sanction of l-and the request was made with the

Hon'b1e Tahsildar and Tahsildar. In vlew of

the technicaf reasons so far for processing

the land is not sanctioned. (Copies enclosed) .

4)In Kittaganahalli lake from the period of the

earlier Gram Panchayath period, the disposed

old waste to cleanse by way of bio

remediation , a decision was taken in Council-

meeting held on 05/03/2019 in subject No.35,

and from the interested firms on 3.5.20L9

Expression of fnterest was invj-ted. But any of

the institution has shown interest to the said

proposal (copy encJ-osed) .



In recent Developments, considering seriously

the solid waste dlsposal, the municipality has

already started working in this dlrectlon and

the same i-s submitted as under for your perusal;

5)In Kittaganahalli lake area the disposal of

waste is completely stopped, and for resisting

unauthorized waste disposal j-n the sald area

by erecting the fencing and locked, and is

handed over to Bommasandra Industri-al-

Association (photograph enclosed).

6)In the primary staqe, house to house leve1

using bio culture, was being converted into

manure. And now 1n the entire municipal

l-i-mits produced af I wet waste is directly

given to the farmers, and by applying bio

cul-ture in their land and for preparing manure

action is taken.

7)And with continuing the system of giving the

dry waste to Sahas l\laste Management, and the

segregated waste earlier in government land by



unprocessed usel-ess waste al-so is given

temporarily to has, and for the permanent

solution, the process of enteri-ng into MOU

with them is in process.

B)ON 03/72/2019 in the Municipal Council-

meeting, through the Bommasandra Industrial-

Sanga, under their CSR Grant, with regard to

rejuvenation of Kittaganahalfi fake discussion

was carried out and the council approval is

obtained. In thj-s regard through Bommasandra

Industrial Sangha a proposal is submitted on

L6/1,2/20L9 to Municipallty. Accordingly with

the coll-aboration of Bommasandra Industrla]

Sangha, to cfear the solid waste from

Kittaganahalli lake surroundj-ng places and to

take up the rejuvenatlon of the lake to

extend necessary co-operation to the

Industrial Sangha from the Municipality

necessary action wj-1l be taken. The said

Bommasandra Industrial Sangha proposal l-s

enclosed.



While submitting the above material-s along with

the documents, it is brought to your perusal

that in the coming days the j-nformation with

regard to the developmental works will be

submitted to you from time to time.

Thanking you,

Yours faithfully,
Sd/- Chi-ef Officer

KMAS Grade
Municipality, Bommasandra.



Translation copy of Annexurg X ll

MUN]CI PALTTY, BOMMASANDRA

ANEKAL TALUK, BENGALURU URBAN DIST. 560 099
EMArL rrstAFE uI,B BoMMASawnnaG vanoo . cot'l

PHoNE No.0B0 27834655

No.MOB Aa. sha . /CR/]-3/201,9.20 Date:30 .LL.201"9

To

The Deputy Commissioner
Bengaluru Urban Dist.
Bengaluru.

Sir,

Sub: Identification and handj-ng over the
land for the Purpose of disposal of
solid waste-reg.

Ref: 1.This office even No. letter
dt.25 .6.201-9 and 27 .06 .20L6

2.Thls office Revenue Inspector
report dt. 6. 6.2079

3. Your office letter no.
j isako,/tasha-01/CR 139
2078.19 dated 2L.6.201-9

4 . Your office l-etter No. j isako/tasha
01. /CR.139 2018.19 dated 3.6.2079

5. This office even No. letter
dt. 9. 9 .2079 and 4 .10.2019

Reference to the above subject in the l_etters

under ref(3)and (4), instructions are issued to



identify 2 to 5 acres of Government or Munj-cipa1

Land the lands coming within the Urban Local

Body limits for the purpose of disposal of waste

and submit the proposal with necessary

information along with the documents. Accordingly

in Bommasandra Municipal Limits, as cited above

to provide the detalfs of the lands, instructions

were issued to the Revenue Inspector of this

office. And under ref (2) above, 1n Bommasandra

Municlpal Limits for the maintenance of the solid

waste , a report is submitted that there is no 2

to 5 acres of Government or Municipal land.

Hence to provide immediately the list of the

avail-abl-e Government Lands for the disposal of

ref (1) is requested to the Hon'b1e Tahsildar,

Anekal-. On 25.6.20L9, the Honb1e Tashdil-ar Office

Land Records Section have personally vlsited from

the land records Section, the Deputy Tahsildar,

government fands within the Anekal- Taluk limits

and 1n turn the Deputy Tahsildar, Attibele have

sofid waste of Bommasandra Muni-clpality under

Attibele was sought to provide the list of the



Chandapura to provide the informatj-on available.

But so far any action is not taken, and not

responding properly. With regard to the said

matter the order is passed by the NGT and

relating to the solid waste disposal, the case is

fil-ed 1n the Lokayuktha. And to take suitable

action with regard to the above matter, directions

are i-ssued to Pol-l-ution Control- Board.

Hence, as this matter is of very serious in

nature, and reJ-atj-ng to this under the l-etter

above ref. No. (5) you are instructed to give

sultable directions to the Tahsildar, Anekal- Taluk

office, Anekal- with regard to the pIace. And

pertaining to this so far any kind of suitabl-e

information is not submltted to this office. And

hence once again to the Hon'bl-e Tahsildar, Aneka1

Tal-uk office, Anekal, for the implementation of

the "So1j-d waste disposal and maintenance rufe

2076' and for the disposat of construction and

demol-ition waste with regard to sanction suitable

place to Bommasandra Municipality to take

forwarded the file to the Revenue fnspector,



immediate action, it is requested to ki-nd1y issue

suitable directions.

Yours faithfully,
sd/-

K.M.A.S. GRADE 1

Municipality, Bommasandra.

Copy to:

1.Hon'b1e Director, Directorate of Munj-clpalities,

Bengaluru urban district for information.

2.Environmental officer, Sarjapura sub dj-visi-on,

Karnataka State Pollutj-on Control- Board, RegionaJ-

office, Nisarga Bhavan, Bengaluru for j-nformation.

3.Hon'bl-e Tahslldar, Anekal Taluk office, Anekal

for information.



Translation copy of Annexure-

MUNI C ] PAL ] TY, BOMMASANDRA

ANEKAL TALUx, BENGALURU URBAN Drsr. 560 099
EMAII rrsrAFF urB BoMMASen onaG vanoo , cotl

PHoNE No.080 27834655

No. MoB Aa. sha . /cR/'7 4 /2017 . 18

To

The Deputy Commissioner
Bengaluru Urban Dist.
Bengaluru.

Sir,

Ref: 1.This office
207'7 .18 dated

Date: 16.03.2018

letter No. MOB,/Health/CRo1/
3.5.201-7 and 10.5.201'7

Sub: Sanction of land to Bommasandra
Municipality Eor the purpose of dlsposal
of sol-id waste-reg.

2 . Your of f ice f etter No. LND/Cr,/29 /201,'7 .78
Dated 5.5.2017

3.Hon'b1e Deputy Commissioner, Bengaluru
Urban Dist.Bengal-uru office letter No.
,finako/nas a/cR/36/2017 . 18 dr. 9. 5 .2077

4 . This of f ice letter No. POB,/
kamsha/25/2071 .lB Dated 70.5.2071

5.This office even No. dated 5.72.201,7

Reference to the above subject as per the

Government Notification No.UDd 51IMLR/Bengaluru /



2075 dated 24.6-20L5, Bommasandra Gram Panchayath

is upgraded to Municipality, and to Bommasandra

Municipality for the purpose of So11d Waste

Disposal Unit, survey No.6 of Bagganadoddi village

land is j-dentified and as per ref(1) above the

proposal is submitted to Hon'bl-e Tahsildar. In

survey No.96 of Bagganadoddi vi11age, Government

Gomala, as per the report of the Revenue

Inspector, for the purpose of disposal of solid

waste in Kasba Hobli limits the Government land is

not avai-1ab1e, is intlmated under ref(2) Tahsil-dar

of f ice l-etter.

Eurther, under ref(3) orders, in Anekal Ta1uk

limits the l-and evicted from encroachment, out of

this for the purpose of disposal of solid waste to

Bommasandra Municipality by identify the land and

sanction the same, under reference (4 ) of this

office letter is wrltten.

On 26 .10 .2071 the Hon'bl-e Mi-nister f or

Municipalities Sri.fshwar B Khande in the progress

Verification Meeting have directed to the Hon,ble



Deputy Commissi-oner to grant immediatel-y for the

solid waste disposal . And accordlngly to disposal

the sofid waste materials immediatel-y to sanction

suitable 1and, a letter is written to the Hon'b1e

Tahsildar under ref(5) .

On 01.03.2018 the officers of the Karnataka

state Pol-lution Control Board and Centra]

Poffution Controf Board urgentl-y for the purpose

of disposal- of sol-id waste to identify a suitable

place and to dispose the waste scientifically have

instructed, failed to do so have said that a case

wil-I be registered agaj-nst Munj-cipality.

Further, it is given to understand that in

Anekal Ta1uk, Kasba Hob1i, Tammanayakanahalli

village survey No.23, 41,2 acres of Government

Gomaf land is avai-1abfe. And with regard to the

said fand to conduct lnspection and to sanctlon 10

acres of land to Bommasandra Municipality for

Solid Waste management.

Thanking you,



Yours faithfulfy,
sd/-

Chief Officer,
K.M.A.S. GRADE 1

Municipality, Bommasandra.

Copy to:

1.Hon'b1e Director, Directorate of Municipalities,

Bengaluru urban district for information.

2.The Assistant Commissioner, Bengaluru South Sub

Dj-vj-sion and Administrative officer, Municipality,

Bommasandra for perusal .

3.Hon'bfe Tahslldar, Anekal Taluk Bengaluru Urban

Dist for further action.

4.Environmental- officer, Regional offj-ce

Sarj apura, Karnataka state Po.l-l-ution Control Board

for information.

5.Environmental officer, Sarjapura sub division,

Karnataka State Pol-l-utj-on Control Board, Regional

office, Ni-sarga Bhavan, Bengafuru for informatlon.

6.Hon'ble Tahsj-Idar, Aneka1 Taluk offi-ce, Anekal-

for informatlon.



Translation copy of Annexure-

MUNICI PALITY, BOMMASANDRA

ANEKAI TA],UK, BENGAI,URU URBAN D]ST.
Emaif it staf f_u1b_Bommasandra0

Phone No.00 27834655

s60 099
yahoo . com

Ref MoB/Asha / CR/ L3 / 20L9 . 20

To

The Hon'bl-e Tahsil-dar
Anekal- Taluk
Tal-uk office, Anekal

Sir,

Date: 25.06.20L9

"Very urgent"

Sub; Identifying the fand for disposal- of
solid waste and Submission of report-
reg.

Ref:1.Hon'b1e DC Bengaluru urban dist. Letter
No. .finako,/ tusha 01/cR. ]-39 /2018 .L9
dr.3. 6.2079

2.Hon' bIe Deputy Commissioner Bengaluru
Urban Dlstrict letter No. jinako,/tasha-
01/CR. L39 /201-8. 19 Dated 27. 6.2079

3.Hon'bl-e National Green Tribunal- order
606/2078 Dated L6.1,.201-9

Reference to the above subject, as directed

under ref(1) and (2), within the local body limits

Government or Muni-cipa1 land is directed to be

for the disposal of solid waste 2 to 5 acres of



identified. Further as per the order under ref (3)

bodies, it is necessary to have necessary fand.

In Bommasandra Municipal limits for the

purpose of maintenance of solid waste the

requj-red municipal land 1s not avail-able. And

hence for the disposal of Bommasandra Municipality

solid waste, it is sought to submit j-mmediately

the l-ist of the avail-able Government lands.

*With regard said matter as the Hon'bl-e

National Green Tribunal have passed orders, hence

sought for immediate action".

sd/-

Chief Officer,

K.M.A.S. GRADE 1

Munj- cipa11ty, Bommasandra .

COPY TO:

1. HoN,BLE DEPUTY COMMISSIONER, BENGLAURU URBAN DIST. EOR

INFORMATION.

for the purpose of solid waste of the focal



Translation copy of Annexure-

OFF]CE OF THE TAHSILDAR, ANEKAL TALUK,ANEKAL

NO. LND/CR / Ag /ZOtg .ZO DATE 25 .06.2079

MEMO

In Anekal Ta1uk, Attibel-e Hob1i, Bommasandra

Municipal lrmits as there is no necessary

municipal land for the maintenance of solid

waste, to provide the list of Government Land

the Chief Officer, Municipality Bommasandra have

requested on2 5.6.2019. In this regard to sanction

the l-and for maintenance of the solid waste 1n

land it is directed to submit the report.

sd/-

Tahsil-dar

Anekal Tafuk

To

Deputy tahsildar and Revenue Inspector

Attibele Hob1i

Anekal Tal-uk.

Hobli Ieve1, along with the list of the availabl-e



Translation coPY of Annexure- Xt lt

MUNIC] PALITY, BOMMASANDRA

ANEKAL TALUK, BENGALURU URBAN DIST. 560 099
Email j-tstaff-u1b-BommasandraG yahoo. com

Phone No.00 27834655

Ref MoB,/Asha / cR/ 05 / 201'9 . 20 Date: 74/05/20L9

To

The Asst.Exe.Engineer
Karnataka Waster Supply and Sewage Board

Jalabhavan, BengaJ-uru.

Sir,

Sub: Preparation of DPR for Bommasandra

Municpality Waste Water Processing Unit.

Reference to the above subject, Bommasandra

Municipality having an extent of 8.28 Kms.,

and as per the 20Ll census the population 1s

28,353. The municipality is having 98g of

drainage, and the municipal limlt entire sewage

water connection is given to underground drainage.

But the munlcipality is not having its waste water

treatment plant (STP) . And hence for the purpose

of construction of Sewage Treatment Plant 1t is



requested to provide a Detailed Project Report

(DPR) the said report and for preparation the

expenses will be paid by the Municipality.

Yours faithfully,

sd/-

Chief Officer

Municipality, Bommasandra .

sd/-

Despatch Asst.

Municipality Bommasandra.



#6,

Office Ph.

Translatlon copy of Annexure-

Office of the
Asst. Exe . Engineer

KUWS and DB Sub Division
first stage, first phase,BTM,

Bengaluru 560 029
41-1-06542 Mobil-e No. 9480813145

KARNATAKA URBAN WATER SUPPLY AND SEWAGE BOARD

No . K$lB,/AEE/BND/Technical /TS /AE 3 / 248 / 20L9 .20

dr.16.8.19

By Regd. Post

To

Sir,

Sub: Preparation of DPR for construction of
STP To Bommasanedra Municipali-ty -reg

Ref: 1)Your office
201,9.20 dated

l-etter No.POB asha CR 05
14 .5.20L9

2 ) This office letter No. 183 dt . 16 .1 .20L9

********

the foLlowing information was sought;

1. Municipality all wards population and Ward

sketch.

Chief officer
Municipality
Bommasandra.

Reference to the above subject, under ref(2)



2. Presently to the peopJ-e of Bommasandra

Municipality details of water supply (LPCD)

3. In the municipal l-imits existing WBM, Asphalt

4.In the above referred letter, it is informed

that there is 98? of Drainage provi-ded. And

pertaining to this Drainage pipe route and the

chamber network sketch and presently chambers

dia and height and different dia underground

drainage pipe route details. And on the basis

of the said details, coming within the

Municipality and to be newly installed

chambers and underground pipe route

plan/design is to be prepared.

5.Eor the purpose of construction of STP unit

identifying the place, and from the Pollution

Control Board Department a NOC is to be

obtained and the said land is to be handed

over by you to the Board. ft is sought to take

suitable actj-on in this regard.

& concrete road length.



6.To Bommasandra Municipality for providing the

underground drainage systemati-ca11y, firstly

the survey work is to be done and relatlng to

it amount to be deposited to the Board there

is necessary of your acceptance. And after

obtaining the above details, the survey

estimatlon w1l-l be prepared and for depositing

the approximate amount will- be intimated.

So far the above mentloned material detai-l-s are

not provided to this office. After obtaining the

details, the suitable actlon will be taken by the

Board.

Yours faithfully,
sd/_

Exe . Eng j-neerAsslstant
KUWS and DB , Sub divj-sion

Bengaluru.



Translation copy of Annexure-

MUNICTPALITY BOMMASANDRA

Proceedings of the General Meeting conducted

On 20.6.2018 exact at 12.30 p-m. under the

chalrmanship of the Hon'bl-e Administrative

Officer, MunicipaJ-i-ty Bommasandra and

Asst. Commissioner, Bengaluru South Division,

Bengaluru chairmanship, in the offlce of the

Municipality.

No. Subj ect Decision
1 Preparati-on of

the Detail-ed

Project report

for the

construction of

STP-reg.

On discussion of the subject

matter, t-n Bommasandra

Municipal limits already l-n

most of the place there is

under ground drainage. But

through the said underground

drainage flowing sewage water

for processing, there is no

treatment p1ant. And hence

for the purpose of

constructi-on of STP to



prepare a DPR when KUWS and

DPR was sought or through

Expression of interest to

select the suitable firm and

to bear the cost for afl- this

it was decided to be borne by

Mun j-cipality.

sd/_
Administratlve Officer & Asst.Commissioner

Municipality, Bommasandra, Bengaluru South Sub

Di-visi-on

Bengaluru Urban Dist.

True copy

sd/-
Chief Officer
IOIAs Grade l-

Municipality, Bommasandra


